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Times of India 
NHRC seeks report over ‘med negligence’ in undertrial prisoner’s death 
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-over-med-
negligence-in-undertrial-prisoners-death/articleshow/124123161.cms 
Sep 25, 2025, 10.27 PM IST 
NHRC seeks report over ‘med negligence’ in undertrial prisoner’s death 
Cuttack: The National Human Rights Commission (NHRC) on Wednesday sought a 
detailed report from govt officials over the alleged medical negligence that led to the 
death of an undertrial prisoner of Berhampur Jail. Naresh died during the course of his 
treatment at SCB Medical College and Hospital, Cuttack on June 24. 
The NHRC’s direction follows a complaint filed by Jeypore-based human rights activist 
and advocate Anup Kumar Patro, who alleged that Naresh, who was in critical 
condition, was denied an ICU bed and left without proper treatment, ultimately leading 
to his death. 
In the Sept 24 order, the NHRC directed the district magistrate (Berhampur), SP 
(Berhampur) and the superintendent of Berhampur Jail to submit a series of documents 
within three weeks. These include a detailed report on the circumstances leading to 
Naresh’s death, initial health screening reports, chronological medical treatment 
summary, post-mortem report, CD of the autopsy and viscera examination results, if 
applicable. 
The commission has also asked for the magisterial inquiry report and any related action 
taken reports, along with updates on departmental or criminal proceedings, and CB/CID 
findings, if any. 
NHRC has instructed its registry to coordinate with the Odisha State Human Rights 
Commission to ascertain if it has taken cognizance of the case. 
The complainant has also sought compensation for the deceased’s family, alleging 
medical negligence. 
The commission has asked for an action taken report to be filed within three weeks from 
receipt of the order. The matter will be taken up thereafter. 
According to the complaint, Naresh, a native of Meham in Haryana’s Rohtak district, 
had been lodged at Berhampur Jail for six months in connection with a robbery case. 
On June 22, he reportedly developed severe stomach cramps after consuming food at 
the jail canteen. Jail authorities first took him to the jail health centre and then to MKCG 
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Medical College, Berhampur. As his condition worsened, he was referred to AIIMS 
Bhubaneswar, but no ICU bed was available there. He was eventually taken to SCB 
Medical College, Cuttack where he was reportedly denied ICU admission again and left 
in the general ward without treatment. He died two days later. 
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Cinema Express 
Former NCB officer Sameer Wankhede files defamation suit against The 
Ba***ds of Bollywood makers 
https://www.cinemaexpress.com/hindi/news/2025/Sep/25/former-ncb-officer-sameer-
wankhede-files-defamation-suit-against-the-bads-of-bollywood-makers 
25 Sep 2025, 11:01 am 
Sameer Wankhede claimed that the Aryan Khan show portrays anti-drug agencies in 
negative light 
Former NCB officer Sameer Wankhede, who arrested Aryan Khan in a drug-related 
investigation in 2021, has filed a defamation suit before the Delhi High Court against 
Netflix and Red Chillies Entertainment Pvt Ltd., the makers of Aryan’s show, The 
Ba***ds of Bollywood. 
In the plea, Sameer said that the series shows him in a "false, malicious and defamatory 
manner". “This series disseminates a misleading and negative portrayal of anti-drug 
enforcement agencies, thereby eroding public confidence in law enforcement 
institutions," Sameer said in his defamation suit, as reported by ANI. 
He also claimed that the show has been conceptualised and executed with the aim of 
maligning his reputation in a “colourable and prejudicial manner” as proceedings 
between him and Aryan still remain pending before Bombay High Court and the NDPS 
Special Court, Mumbai. 
Sameer referred to a particular sequence where a character in the show makes an 
obscene gesture after reciting the phrase, ‘Satyamev Jayate’ and said that it also 
constitutes a violation of the provisions of the Prevention of Insults to National Honour 
Act, 1971. 
In his suit, Sameer has sought damages of Rs 2 crore from the show’s makers, which 
will be donated to the Tata Memorial Cancer Hospital for the treatment of cancer 
patients. The plea also seeks court’s direction to restrain the streaming of the show as it 
harms Sameer’s personal reputation and also undermines faith in anti-drug agencies. 
The Ba***ds of Bollywood was released on Netflix on September 18. It earlier came 
under the radar for a vaping scene involving Ranbir Kapoor. The National Human 
Rights Commission (NHRC) had issued notice to the Ministry of Information and 
Broadcasting and Mumbai police commissioner to action in the matter. 
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Statesman 
Sameer Wankhede moves Delhi HC against Aryan Khan’s ‘The Ba***ds of 
Bollywood’ 
https://www.thestatesman.com/entertainment/sameer-wankhede-moves-delhi-hc-
against-aryan-khans-the-bads-of-bollywood-1503491425.html/amp 
September 25, 2025 4:36 pm 
The story of Aryan Khan and his controversial past is back in the headlines again. This 
time, it’s not about real-life raids or arrests, but a fight over a web series. Former IRS 
officer Sameer Wankhede, who led the high-profile Mumbai cruise drug bust in 2021, 
has filed a defamation suit against Aryan Khan, his new project, Netflix, and Shah Rukh 
Khan’s production company, Red Chillies Entertainment. 
The case has moved to the Delhi High Court, where Sameer Wankhede is demanding 
that the series be stopped and a permanent injunction placed against it. He is also 
seeking damages worth ₹2 crore, which, he says, he will donate for cancer treatment at 
Tata Memorial Hospital. 
The controversy began after Netflix dropped Aryan Khan’s directorial project, ‘The 
Ba***ds of Bollywood’. The show, produced by Red Chillies Entertainment, reportedly 
features a character who resembles a drug enforcement officer. 
In the series, the officer character raids a party. This looks much like the real-life 
incident when Aryan was arrested. Wankhede has claimed that the portrayal is 
defamatory, malicious, and biased against him. 
He further argues that the content damages the image of anti-drug enforcement 
agencies. 
One scene in particular drawn sharp objections. Wankhede says the officer character in 
the series shouts the national motto, “Satyamev Jayate”, but then immediately makes 
an obscene gesture. He calls this an insult to the slogan, which is part of India’s national 
emblem, and has claimed that it violates the Prevention of Insults to National Honour 
Act, 1971. 
According to him, this is not just defamation but also offensive to national sentiments. 
His petition further mentions that the web series might have broken laws under the 
Information Technology Act, in addition to the Indian Penal Code. 
For Aryan Khan, the shadow of the October 2021 Mumbai cruise raid still looms large. 
That night, Wankhede and his team from the Narcotics Control Bureau (NCB) raided a 
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luxury ship, claiming to have found drugs at a party. Aryan, along with several others, 
were in the custody under the NDPS Act after this incident. 
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Hindustan Times 
Sameer Wankhede sues Aryan Khan’s The Ba***ds of Bollywood for ₹2 
crore; calls his debut ‘false and defamatory’ 
https://www.hindustantimes.com/htcity/cinema/sameer-wankhede-sues-aryan-khan-s-
the-ba-ds-of-bollywood-for-rs-2-crore-calls-his-debut-false-and-defamatory-
101758792984031-amp.html 
Sept 25, 2025 03:17 pm IST Samarth Goyal 
Sameer Wankhede is also seeking a permanent injunction against the recently released 
Ba**ds of Bollywood, directed by Sharukh Khan's son Aryan Khan 
IRS officer Sameer Wankhede has approached the Delhi High Court seeking Rs. 2 
crore in damages, along with a permanent injunction, against the Netflix series Ba**ds 
of Bollywood. The seven-episode show, directed by Aryan Khan, premiered on the 
streaming platform on September 18. 
According to reports, Sameer, in his petition, alleged that the show “disseminates a 
misleading and negative portrayal of anti-drug enforcement agencies, thereby eroding 
public confidence in law enforcement institutions.” He further claimed that the series has 
been “deliberately conceptualised and executed with the intent to malign Sameer 
Wankhede’s reputation in a colourable and prejudicial manner.” 
Since the show’s release, viewers have pointed out a character in the first episode who 
bears a striking resemblance to Sameer, the former Narcotics Control Bureau (NCB) 
officer who was involved in the high-profile 2021 investigation and subsequent arrest of 
actor Aryan Khan. 
In the first episode, a boisterous officer, identifying himself as part of the ‘war against 
drugs’ and affiliated with the 'NCG', barges into a Bollywood party while denouncing the 
industry’s alleged drug culture. The character’s attire—a white shirt paired with dark 
trousers—along with his haircut and physical appearance, closely mirrors Sameer, 
prompting social media speculation that the portrayal is intentional. 
While the creators have not officially confirmed any connection between the character 
and the ex-NCB officer, online discussions suggest many believe the resemblance is 
deliberate. 
In his legal action, Sameer has filed a defamation suit against Red Chillies 
Entertainment—owned by Shah Rukh Khan and Gauri Khan—Netflix, and associated 
parties. The plea requests a permanent and mandatory injunction, a formal declaration, 
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and compensation for what the officer describes as a “false, malicious, and defamatory” 
representation in the Netflix series Ba**ds of Bollywood*. 
The series has also drawn attention for another controversial scene in its finale featuring 
actor Ranbir Kapoor. The National Human Rights Commission (NHRC) has 
recommended that the Mumbai Police register an FIR against Kapoor, the production 
company, and Netflix. This action follows a complaint from the Legal Rights Observatory 
regarding the depiction of banned e-cigarette use on-screen without proper disclaimers. 
NHRC member Priyank Kanoongo wrote to the Commissioner of Mumbai Police, urging 
legal action under the Prohibition of Electric Cigarettes Act, 2019. 
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Republic World 
Bads Of Bollywood: Sameer Wankhede Moves Delhi High Court Seeking 
Permanent Injunction On Netflix Show For Allegedly 'Mocking' Him 
https://www.republicworld.com/entertainment/ott/web-series/bads-of-bollywood-sameer-
wankhede-moves-delhi-court-seeking-permanent-injunction-on-netflix-show-for-
allegedly-mocking-him 
25 September 2025 at 15:23 IST 
Bads Of Bollywood: As per sources, an Indian Bureaucrat and Indian Revenue Service 
officer, Sameer Wankhede, moved to the Delhi High Court seeking an injunction on the 
show directed by Aryan Khan. 
Ba***ds Of Bollywood: Indian Revenue Service officer, Sameer Wankhede, has moved 
to the Delhi High Court seeking a permanent injunction against the recently released 
Netflix show Ba****ds of Bollywood. Directed by Aaryan Khan, the 8-episode show 
debuted on the streaming platform on September 18. 
In his plea, Sameer has alleged that one particular scene in the show ‘mocks’ him. The 
matter was mentioned before the High Court today. It remains unknown which scene 
the Indian bureaucrat mentioned in his petition. However, upon the show's release, 
eagle-eyed fans spotted one character from the show looking too similar to the former 
Narcotics Control Bureau officer. For the unversed, Sameer Wankhede is the same 
officer who arrested Aryan Khan in the infamous 2021 drug case investigation. 
The said character appears in the first episode of Ba***ds Of Bollywood. The sequence 
features a loud officer claiming to be a part of ‘war against drugs’ and 'NCG', storming 
into a Bollywood party while ranting about the industry being riddled with the problem of 
substance abuse. His white shirt and dark pants outfit, along with his haircut and 
physical features, remarkably match those of Sameer Wankhede. While the makers of 
the show have not confirmed that the character is based on the ex-NCB officer, social 
media users are convinced that the role is no mere coincidence. 
Other legal troubles faced by Ba***ds Of Bollywood 
Not just this, a scene featuring Ranbir Kapoor in the finale episode of the show also 
landed in hot water. The National Human Rights Commission (NHRC) urged the 
Mumbai Police to register an FIR against actor Ranbir Kapoor, producers, production 
company and OTT platform Netflix for allegedly airing the use of banned e-cigarettes on 
screen without a warning or disclaimer. After receiving a complaint regarding the same 
from the Legal Rights Observatory, the NHRC member Priyank Kanoongo wrote a letter 
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to the Commissioner of Mumbai Police, urging them to take legal action against the 
actor, production studio and the OTT platform for the violation of the Prohibition of 
Electric Cigarettes Act 2019. 
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Economic Times 
Sameer Wankhede takes Aryan Khan’s series The Bads of Bollywood to 
court over defamation, seeks damages of Rs 2 crore 
https://m.economictimes.com/magazines/panache/sameer-wankhede-takes-aryan-
khans-series-the-bads-of-bollywood-to-court-over-defamation-seeks-damages-of-rs-2-
crore/amp_articleshow/124113898.cms 
Sep 25, 2025, 04:28:00 PM IST 
Sameer Wankhede has filed a lawsuit in Delhi High Court. He has sued Netflix and Red 
Chillies Entertainment. The suit concerns the web series Ba**ds of Bollywood. 
Wankhede alleges defamation and misrepresentation of the 2021 drugs-on-cruise case. 
He seeks a ban on the series and Rs 2 crore in damages. The money is intended for 
the Tata Memorial Cancer Hospital. 
Former Narcotics Control Bureau (NCB) officer Sameer Wankhede has dragged Netflix 
and Shah Rukh Khan’s production house, Red Chillies Entertainment, to the Delhi High 
Court over Ba**ds of Bollywood*—a recently released web series directed by SRK’s 
son, Aryan Khan. Wankhede claims the show paints him in a false, malicious light, 
twisting the 2021 drugs-on-cruise case to damage his reputation. 
Wankhede, has alleged that the series not only targets him personally but also “erodes 
public confidence” in anti-drug enforcement agencies by misrepresenting events tied to 
Aryan Khan’s arrest and subsequent release. He has named Red Chillies, Netflix, and 
others as respondents in his defamation suit. 
According to ANI, the former officer insists the timing of the release is especially 
problematic, since proceedings involving him and Aryan Khan are still pending before 
the Bombay High Court and the NDPS Special Court in Mumbai. By presenting a 
skewed narrative while judicial scrutiny continues, he argues, the series unfairly 
prejudices public opinion. The petition goes further, pointing to a controversial sequence 
in which a character makes an obscene gesture after recital of “Satyamev Jayate.” 
Wankhede’s legal team argues that this act violates the Prevention of Insults to National 
Honour Act, 1971, attracting penal consequences for its offensive and insensitive 
portrayal. 
He has also claimed that parts of the show fall foul of the Information Technology Act 
and the Bharatiya Nyaya Sanhita (BNS), accusing the creators of using obscene 
content that offends national sentiment. 
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Interestingly, Wankhede isn’t asking for damages for himself. Instead, his lawsuit seeks 
Rs 2 crore in damages, with the amount to be donated to the Tata Memorial Cancer 
Hospital for the treatment of cancer patients. Alongside this, he has requested the court 
to restrain the streaming and distribution of the series, while officially declaring it 
defamatory. The Delhi High Court is expected to take up the matter soon. 
NHRC stepped in 
The National Human Rights Commission (NHRC) had earlier stepped in following a 
complaint against Netflix’s web series The Ba**ds of Bollywood. The complaint alleges 
that actor Ranbir Kapoor was shown using banned e-cigarettes on screen without any 
statutory warning or disclaimer. 
In response, the NHRC has written to the Secretary of the Ministry of Information and 
Broadcasting, urging action to restrict such content, citing its potential influence on 
young viewers. The Commission has also addressed a letter to the Mumbai Police 
Commissioner, asking the police to register an FIR against Ranbir Kapoor, the 
producers, the production house, and OTT platform Netflix for violating the Prohibition of 
Electronic Cigarettes Act, 2019. 
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Indian Express 
‘How can we send blind children to the streets?’: No recognition certificate, 
Delhi’s Institute for the Blind to be shut in 2 weeks 
https://indianexpress.com/article/cities/delhi/no-certificate-of-recognition-institute-for-the-
blind-in-delhi-set-to-be-shut-in-2-weeks-10269719/ 
September 25, 2025 11:18 AM IST Sophiya Mathew 
The Directorate of Education on September 20 ordered the immediate closure of the 
school and hostel. It cited the absence of a mandatory certificate of recognition due to 
lack of land allotment papers. 
Students huddled over evening snacks, moving cautiously along yellow tactile tiles while 
resting against each other for support – at a glance it looks like a usual day at Institute 
for the Blind, Panchkuian Road. However, a sense of unease hung over the staff at the 
institute – in two weeks, these classrooms and corridors, which the visually impaired 
children know so well, could disappear forever. 
The lives of the institute’s 115 students have been upended by a notice issued by the 
Directorate of Education on September 20, ordering the immediate closure of the school 
and the hostel. 
The students, mostly from states including Bihar, Uttar Pradesh and Uttarakhand, 
belong to economically backward backgrounds. 
The notice, issued by Deputy Director (Education) Zone 26, cited the absence of a 
mandatory certificate of recognition due to lack of land allotment papers. It claimed that 
“no remedial action” was taken despite letters sent to the institute in 2019 highlighting 
“substantial and material deficiencies” in its application seeking recognition. Section 4 of 
the Delhi School Education Act, 1973 requires land documents as proof of ownership. 
The institute’s administrative secretary, Jai Prakash Sharma, claimed that the 
management has filed an application seeking recognition on September 19, requesting 
that the land clause be waived. He also recalled that in 2013, the management had 
applied for recognition from the DOE. Sharma added that the institute received no reply 
to the application. 
Founded in Lahore in 1939 and relocated to Delhi after Partition, the institute was set up 
following Mahatma Gandhi’s verbal instructions, officials from the institution said. 
“This institute was set up at the behest of Mahatma Gandhi. We have approached all 
authorities for land allotment documents, including the SDM, Waqf Board and Land and 
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Development Office (L&DO). How can we send blind children to the streets?” asked 
Sharma. 
The DoE notice has directed that all academic and residential activities cease within two 
weeks, warning of penalties of up to Rs 1 lakh and Rs 10,000 per day for continued 
violations. 
The institute, however, contested the DoE’s claims. “The infrastructure, including hostel 
rooms, kitchen and computer lab, is in good condition. These are wrong allegations,” 
said Sharma. 
Maintaining that the NHRC had made no follow-up visits since raising safety concerns 
last year, he added that the institute holds a 2019 health No Objection Certificate from 
the New Delhi Municipal Council and a registration certificate from the Department of 
Social Welfare. 
While a fact-finding team in September 2023 had reported gaps in basic infrastructure 
and safety arrangements found at the institute, the National Human Rights Commission 
(NHRC) had flagged gaps based on a news report on June 30, 2023. 
The DoE has also pointed to complaints from resident students about personal safety, 
including at least three POCSO cases in which three of the resident inmates were 
booked. 
Denying that the school is unsafe, Sharma said, “We have tried to evict the resident 
students who are forcibly staying after completing Class 12 and sought the police’s help 
in the matter.” 
A dispute related to the school is being heard by the Delhi High Court, which on August 
13 had directed the DoE to file an affidavit on the institute’s recognition status and the 
validity of its actions. 
For staffers like Surender Kohl, who has worked at the institute for 17 years, the 
uncertainty is deeply personal. “The students here come from poor backgrounds… We 
don’t know what will happen now. Some staff members have been here for 30 years. It 
is like a family here,” she said. 
In 2006, the institute was recognised by the Limca Book of Records as the country’s 
oldest extant blind school. It has 35 rooms, 11 teachers, and provides four meals a day, 
along with free education till Class 8 and hostel facilities till Class 12 to the students. 
The institute has another school, which is recognised, for the visually impaired male 
students in Amar Colony. 
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Gulf News 
Aryan Khan's Ba***ds of Bollywood in trouble? Sameer Wankhede moves 
Delhi High Court against Netflix show for 'mocking him 
https://gulfnews.com/entertainment/aryan-khans-bads-of-bollywood-in-trouble-sameer-
wankhede-moves-delhi-high-court-against-netflix-show-for-mocking-him-1.500282945 
September 25, 2025 | 13:24 Manjusha Radhakrishnan 
The officer, who arrested Aryan on drugs on cruise case, claims the hit OTT show 
mocks him 
Indian Revenue Service officer Sameer Wankhede has approached the Delhi High 
Court, seeking a permanent injunction against Netflix’s recently released show The 
Ba***ds of Bollywood, directed by Aryan Khan. 
The allegation 
In his petition, Wankhede claims that one particular scene in the eight-episode series 
“mocks” him. While the exact scene was not specified in court, many viewers pointed 
out that a character introduced in the opening episode bears an uncanny resemblance 
to the former Narcotics Control Bureau (NCB) officer. 
The sequence features a loud officer dressed in a white shirt and dark trousers, ranting 
about the “war on drugs” while storming into a Bollywood party. His mannerisms, 
haircut, and appearance are said to closely mirror Wankhede — who was notably 
involved in the high-profile 2021 drug case that saw Aryan Khan’s arrest. 
Other legal troubles for the show 
This is not the first time Ba***ds of Bollywood has come under scrutiny. A scene 
featuring actor Ranbir Kapoor in the finale triggered a complaint over the use of e-
cigarettes without statutory warnings. Following a petition by the Legal Rights 
Observatory, the National Human Rights Commission (NHRC) wrote to the Mumbai 
Police Commissioner, urging legal action against Kapoor, the production company, and 
Netflix under the Prohibition of Electronic Cigarettes Act, 2019. 
What’s next? 
The Delhi High Court has acknowledged Wankhede’s plea. Whether the show’s 
depiction was purely fictional or a direct mockery of the ex-NCB officer will now be 
determined in court. 
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Deccan Chronicle 
Global Digital Health Summit Sets Roadmap for Scalable Healthcare 
Transformation 
https://www.deccanchronicle.com/lifestyle/health-and-well-being/global-digital-health-
summit-sets-roadmap-for-scalable-healthcare-transformation-1906072 
25 September 2025 1:43 PM  
Summit launches world’s first AI Pyramid Framework, unveils Hippocratic Oath for the 
Digital Age, and builds global consensus on ethics, infrastructure, and scalability 
The Global Digital Health Summit (GDHS) 2025 concluded in Mumbai with a vision to 
reset, rewire, and re-scale healthcare systems worldwide. Over three days, more than 
2,000 leaders from 30 countries — including policymakers, clinicians, technologists, and 
patient advocates — reached consensus on frameworks to drive ethical, secure, and 
scalable adoption of digital health.  
A key highlight was the launch of the world’s first AI Pyramid Framework, a staged 
roadmap for embedding artificial intelligence into healthcare with governance standards 
and measurable outcomes. “This is healthcare’s defining moment,” said Dr. Rajendra 
Pratap Gupta, Chairman of GDHS. “Artificial intelligence is not just a tool, it is a 
structural shift in how we design, deliver, and experience care. The AI Pyramid 
Framework will ensure professionals are not only users but creators and shapers of AI.” 
Ethics and equity remained central themes, with the introduction of a Hippocratic Oath 
for the Digital Age — a pledge binding technology to transparency, safety, and patient-
centered responsibility. Shri Bharat Lal, Secretary General of the National Human 
Rights Commission, emphasized, “The right to life, the right to health, the right to health 
care, and the right to access affordable services are all fundamental human 
entitlements.” 
India’s digital public infrastructure was showcased as a global model. Shri Abhishek 
Singh, IAS, noted, “In rural healthcare, AI can bridge the technology gap by enabling 
early, low-cost diagnosis and better quality of life.”  
From a global lens, Bakul Patel, Chair Emeritus of GDHS and Senior Director of Global 
Digital Health Strategy & Regulatory at Google, stressed scalability: “Modern platforms 
let us build and deploy clinical apps in minutes, improving access and saving time for 
clinicians and patients.” 
The summit also highlighted cybersecurity, workforce readiness, and the startup 
ecosystem, culminating in the Global Digital Health Special and Innovation Awards. By 
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moving from vision to implementation to scale, GDHS 2025 has outlined a 
comprehensive template for digital healthcare transformation — balancing innovation 
with ethics and global equity. 
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Zee News 
छाũो ंने एƪाम मŐ देरी की पूछा वजह तो हो गई थी िपटाई, अब मानवािधकार आयोग ने 
िलया संǒान 
https://zeenews.india.com/hindi/india/bihar-jharkhand/muzaffarpur/students-beaten-
asked-exams-were-delayed-human-rights-commission-taken-cognizance-
leaving/2935972 
Sep 25, 2025, 12:47 PM IST Rupak Mishra 
Bihar University: मुजɠरपुर के बाबासाहेब भीमराव अɾेडकर िबहार िवʷिवȨालय मŐ पीजी फोथŊ 
सेमेːर की पįरƗा मŐ हो रही देरी के कारण पूछने पर पįरƗा िनयंũक ने छाũो ंसे बदसलूकी. यह मामला 
अब मानवािधकार आयोग के समƗ पŠंच गया है. मानवािधकार मामलो ंके अिधवƅा एस.के.झा ने पूरे 
मामले को लेकर रा Ō̓ ीय और राǛ मानवािधकार आयोग मŐ दो अलग-अलग यािचका दायर की है. 
Bihar University: मुजɠरपुर के बाबासाहेब भीमराव अɾेडकर िबहार िवʷिवȨालय की तरफ से 
पीजी फोथŊ सेमेːर की परीƗा मŐ िवलɾ का कारण पूछने पर परीƗा िनयंũक ने छाũ मुकेश शमाŊ का 
कॉलर पकड़ी और उसके साथ बदसलूकी की. यह मामला अब तूल पकड़ िलया है.  अब यह मामला 
रा Ō̓ ीय और राǛ मानवािधकार आयोग के समƗ पŠंच चुका है. िजसे मानवािधकार मामलो ंके अिधवƅा 
एस.के.झा ने पूरे मामले को लेकर रा Ō̓ ीय और राǛ मानवािधकार आयोग मŐ दो अलग-अलग यािचका 
दायर की है. 
पूरा मामला यह है िक बाबासाहेब भीमराव अɾेडकर िबहार िवʷिवȨालय Ȫारा पीजी फोथŊ सेमेːर (सũ 
2023-25) की परीƗा मŐ िवलɾ के कारण सैकड़ो ंछाũ एसटीईटी परीƗा देने से वंिचत रह गये,िजससे 
उनका भिवˈ संकट मŐ पड़ गया है. यह परीƗा जुलाई माह मŐ ही हो जानी चािहए थी, लेिकन परीƗा 
िनयंũक व िवʷिवȨालय Ůशासन की लापरवाही के कारण िसतɾर माह की समाİɑ तक भी परीƗा नही ं
हो सकी. 
वही ंसवाल करने पर खेद जताने के बजाये छाũो ंके साथ बदसलुकी की जा रही है.परीƗा मŐ िवलɾ का 
कारण पूछने जब छाũगण परीƗा िवभाग पŠंचे तो सवाल पूछने पर परीƗा िनयंũक भड़क गये और बेितया 
से आए छाũ मुकेश शमाŊ का कॉलर पकड़ िलया और उसके साथ बदसलुकी भी की गई. इस सɾɀ मŐ 
एक वीिडयो भी वायरल हो रहा है,िजसमŐ परीƗा िनयंũक, छाũ मुकेश शमाŊ का कॉलर पकड़ते Šए िदखाई 
पड़ रहे हœ. 
वही ंछाũ मुकेश शमाŊ ने यह आरोप लगाया है िक िवʷिवȨालय के Ůशासिनक भवन मŐ उनकी िपटाई भी 
की गई और परीƗा िनयंũक ने उनका गला दबाने का भी Ůयास िकया. मानवािधकार अिधवƅा एस.के.झा 
ने कहा िक यह मामला काफी गंभीर है,िवʷिवȨालय Ůशासन की लापरवाही का पįरणाम है िक 
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िवʷिवȨालय मŐ िदन-Ůितिदन शैƗिणक माहौल का Ÿास हो रहा है. वायरल वीिडयो मŐ परीƗा िनयंũक का 
ʩवहार काफी िनंदनीय है. 
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Patrika 
बुरे फंसे शाहŜख के बेटे आयŊन खान, हाईकोटŊ मŐ मुकदमा दायर 
https://www.patrika.com/bollywood-news/shahrukhs-son-aryan-khan-is-in-trouble-case-
filed-in-high-court-19975053 
Sep 25, 2025 Saurabh Mall 
पूवŊ आईआरएस अिधकारी ने िदʟी हाईकोटŊ मŐ शाहŜख के बेटे आयŊन खान के İखलाफ मानहािन का 
मुकदमा दायर िकया है। 
Aryan Khan: अिभनेता शाहŜख खान के बेटे और वेब सीरीज 'बैड्स ऑफ बॉलीवुड' के डायरेƃर 
आयŊन खान एक बार िफर सुİखŊयो ंमŐ हœ। पूवŊ आईआरएस अिधकारी समीर वानखेड़े ने िदʟी हाईकोटŊ का 
दरवाजा खटखटाते Šए आयŊन के İखलाफ मानहािन का केस दजŊ कराया है। 
वानखेड़े का आरोप है िक इस वेब सीरीज मŐ िहंसा, बुरा ʩवहार और िकसी के छिव को गलत तरीके से 
िदखाया गया है। एंटी-डŌ ग एजŐिसयो ंऔर कानून ʩव̾था की साख पर भी चोट पŠंचाई गई है। ‘बैड्स ऑफ 
बॉलीवुड’ ने जनता का भरोसा तोड़ने का काम िकया है और इसके िलए िजʃेदार लोगो ंपर कारŊवाई 
होनी चािहए। 
समीर वानखेड़े का Ɛा है कहना? 
उनका कहना है िक सीरीज मŐ कुछ अʶील और अपमानजनक ̊ʴ हœ, खासकर एक पाũ रा Ō̓ ीय Ůतीक 
‘सȑमेव जयते’ के नारे का अपमान करता है। इसके कारण सूचना ŮौȨोिगकी अिधिनयम और भारतीय 
दंड संिहता की धाराओ ंका उʟंघन Šआ है। 
समीर वानखेड़े की यािचका मŐ कहा गया है िक इस वेब सीरीज मŐ उɎŐ और उनके समथŊको ंको अपमािनत 
िकया गया है, जबिक समीर वानखेड़े और आयŊन खान से संबंिधत मामले मŐ बॉɾे हाईकोटŊ और मंुबई की 
एनडीपीएस की एक िवशेष अदालत मŐ सुनवाई जारी है। 
समीर वानखेड़े ने अपनी यािचका मŐ शाहŜख खान और गौरी खान के ˢािमȕ वाली रेड िचलीज 
इंटरटेनमŐट Ůाइवेट िलिमटेड, मेमोįरयल िबİʒंग और अɊ लोगो ंके İखलाफ कारŊवाई की मांग की है। 
उɎोनें अदालत से सीरीज पर ̾थायी रोक लगाने और 2 करोड़ Ŝपये हजाŊने की मांग की है। साथ ही 
उɎोनें हजाŊने की रकम टाटा मेमोįरयल कœ सर हॉİ˙टल मŐ दान करने का Ůˑाव रखा है। 
कानूनी िववाद मŐ फंस चुकी है सीरीज 
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वेब सीरीज 'बैड्स ऑफ बॉलीवुड' का कानूनी पचड़ा नया नही ंहै। इससे पहले भी यह सीरीज िववादो ंमŐ 
िघर चुकी है। रा Ō̓ ीय मानवािधकार आयोग ने तो मंुबई पुिलस को यहां तक िसफाįरश कर दी थी िक 
अिभनेता रणबीर कपूर, सीरीज के मेकसŊ और नेटİɢƛ के İखलाफ केस दजŊ िकया जाए। 
मामला धूŲपान से जुड़े िनयमो ंके उʟंघन का है। दरअसल, सीरीज के एक सीन मŐ रणबीर कपूर ई-
िसगरेट पीते नजर आते हœ। खास बात यह िक उस दौरान ˌीन पर कोई चेतावनी या िड̾Ƒेमर तक नही ं
िदखाया गया। इसी को आधार बनाकर िवनय जोशी नाम के एक श̏स ने आयोग को िशकायत भेजी, 
िजसके बाद यह बवाल खड़ा हो गया। 
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Hindustan 
रा Ō̓ ीय मानवािधकार आयोग ने डीएम व एसएसपी से चार सɑाह मŐ मांगी įरपोटŊ 
https://www.livehindustan.com/bihar/muzaffarpur/story-tragic-fire-in-muzaffarpur-nhrc-
seeks-report-on-death-of-four-children-201758756513930.amp.html 
Wed, 25 Sept 2025, 04:58:AM 
मुजɠरपुर के रामपुर मनी गांव मŐ आग लगने से चार मासूम बǄो ंकी जलने से मौत हो गई। आग शॉटŊ 
सिकŊ ट के कारण लगी थी, िजससे 65 घर जलकर राख हो गए। रा Ō̓ ीय मानवािधकार आयोग ने डीएम और 
एसएसपी से įरपोटŊ... 
मुजɠरपुर, Ůमुख संवाददाता। सकरा Ůखंड के रामपुर मनी गांव मŐ Šई भीषण अगलगी मŐ चार मासूम 
के िजंदा जलने के मामले मŐ रा Ō̓ ीय मानवािधकार आयोग ने डीएम व एसएसपी से įरपोटŊ तलब की है। 
पीिड़तो ंको िदए गए मुआवजा और सुिवधाओ ंको लेकर की गई कारŊवाई की įरपोटŊ चार सɑाह के अंदर 
देने को कहा गया है। इस वषŊ 16 अŮैल की सुबह करीब नौ बजे आग लगने के कारण चार बǄे िजंदा जल 
गए थे। गांव मŐ कुल 65 घर आग से जलकर राख हो गए थे। शॉटŊ सिकŊ ट के कारण िबजली पोल पर लगे 
डीपी बॉƛ से िनकली िचंगारी से बगल के घर मŐ आग लगी। 
इसके बाद आगपास के घरो ंमŐ फैलती चली गई। घर मŐ रखे गैस िसलŐडर के फटने से आग ने भयानक 
ŝप ले िलया था। गांव के अिधकतर लोग गेšं कटाई के िलए गए थे। जलते घर मŐ चारो ंओर से िघर जाने 
के कारण चार मासूम िजंदा जल गए थे। इसमŐ डीएम के िनदőश पर मृत बǄो ंके पįरजनो ंको चार-चार 
लाख Ŝपये का चेक िदया गया था। वही,ं िजतने घर जले थे सभी को इंदरा आवास से बनवाने की घोषणा 
की गई थी। अगलगी के पीिड़तो ंकी ओर से अिधवƅा एसके झा ने रा Ō̓ ीय एवं राǛ मानवािधकार आयोग 
मŐ दो अलग-अलग यािचका दाİखल की थी। इसमŐ मांग की थी िक सभी पीिड़त पįरवारो ंको सरकारी 
मुआवजा और सहायता रािश पारदशŎ तरीके से िमले। तािक, पीिड़त पįरवार अपने जीवन ˑर को पुनः 
िवकिसत कर सके। साथ ही पीिड़त पįरवारो ंको सरकारी योजना के तहत आवास, भोजन, व˓ एवं उनके 
बǄो ंके उǐल भिवˈ के िलए उǄ िशƗा का लाभ भी सुलभ कराने की मांग की थी। यािचका पर 
रा Ō̓ ीय मानवािधकार आयोग की पीठ सुनवाई कर रही है। पीठ ने मामले मŐ िजले के डीएम व एसएसपी से 
चार सɑाह मŐ įरपोटŊ मांगी है। 
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First Bihar 
Bihar News: रा Ō̓ ीय मानवािधकार आयोग ने िबहार के DM और SSP से Ɛो ंमांगा 
जवाब? जािनए.. पूरा मामला 
https://firstbihar.com/bihar/muzaffarpur-news/nhrc-seeks-report-muzaffarpur-rampur-
mani-fire-789318 
Thu, 25 Sep 2025 11:38:38 AM IST 
Bihar News: रामपुर मनी गांव मŐ भीषण अगलगी मŐ चार मासूमो ंकी मौत के मामले मŐ रा Ō̓ ीय 
मानवािधकार आयोग ने मुजɠरपुर के डीएम और एसएसपी से चार सɑाह मŐ įरपोटŊ तलब की है। 
मुआवजा और राहत कायŘ पर भी įरपोटŊ मांगी गई है। 
Bihar News: रा Ō̓ ीय मानवािधकार आयोग ने िबहार के मुजɠरपुर िजले के सकरा Ůखंड İ̾थत रामपुर 
मनी गांव मŐ Šई भीषण अगलगी की घटना को गंभीरता से लेते Šए डीएम और एसएसपी से įरपोटŊ तलब 
िकया है। आयोग ने पीिड़त पįरवारो ंको िदए गए मुआवजे और सरकारी सुिवधाओ ंसे जुड़ी कारŊवाई की 
िवˑृत įरपोटŊ चार सɑाह के भीतर देने को कहा है। 
दरअसल, इसी वषŊ 16 अŮैल को गांव मŐ आग लग गई थी, िजसमŐ चार मासूम बǄे िजंदा जलकर मौत के 
िशकार हो गए थे। इस भीषण हादसे मŐ कुल 65 घर आग की चपेट मŐ आकर पूरी तरह जलकर राख हो 
गए थे। बताया गया िक शॉटŊ सिकŊ ट के कारण िबजली पोल पर लगे डीपी बॉƛ से िनकली िचंगारी से एक 
घर मŐ आग लगी, जो देखते ही देखते आसपास के घरो ंमŐ फैल गई। आग की भयावहता तब और बढ़ गई 
जब घरो ंमŐ रखे गैस िसलŐडर फट गए। 
घटना के समय अिधकांश Ťामीण गेšं की कटाई के िलए खेतो ंमŐ थे। चारो ंबǄो ंके माता-िपता भी खेत मŐ 
ही मौजूद थे, िजससे बǄे घर मŐ आग से िघर गए और उनकी जान नही ंबचाई जा सकी। इस दुखद घटना 
के बाद िजलािधकारी के िनदőश पर मृत बǄो ंके पįरजनो ंको चार-चार लाख Ŝपये का चेक Ůदान िकया 
गया। वही,ं िजनके घर जले थे, उɎŐ इंिदरा आवास योजना के तहत नए मकान देने की घोषणा की गई थी। 
इस अगलगी कांड के बाद पीिड़तो ंकी ओर से अिधवƅा एस.के. झा ने रा Ō̓ ीय और राǛ मानवािधकार 
आयोग मŐ दो अलग-अलग यािचकाएं दाİखल की थी।ं यािचकाओ ंमŐ यह मांग की गई िक सभी पीिड़त 
पįरवारो ंको पारदशŎ तरीके से सरकारी मुआवजा और सहायता रािश Ůदान की जाए, तािक वे अपना 
जीवन िफर से सामाɊ ŝप से जी सकŐ ।  
साथ ही, उनके िलए सरकारी योजनाओ ंके तहत आवास, भोजन, व˓ और बǄो ंको उǄ िशƗा की 
सुिवधा भी उपलɩ कराई जाए। यािचकाकताŊ के वकील एस.के. झा ने जानकारी दी िक यािचका पर 
रा Ō̓ ीय मानवािधकार आयोग की पीठ मŐ सुनवाई जारी है। आयोग ने इस मामले मŐ मुजɠरपुर के डीएम 
और एसएसपी से िवˑृत įरपोटŊ चार सɑाह मŐ उपलɩ कराने का िनदőश िदया है। 
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Hindustan 
डीएम और एसएसपी से जवाब तलब, मानवािधकार आयोग ने मांगी įरपोटŊ; 4 बǄे िजंदा 
जल गए थे 
https://www.livehindustan.com/bihar/human-rights-commission-asked-report-from-
district-magistrate-and-ssp-muzaffarpur-4-children-were-burnt-alive-
201758778785047.html 
Thu, 25 Sep 2025 11:26 AM Sudhir Kumar 
इसी साल 16 अŮैल को आग लगने के कारण चार बǄे िजंदा जल गए थे। गांव मŐ कुल 65 घर आग से 
जलकर राख हो गए थे। मानवािधकार आयोग ने इस मामले मŐ डीएम और एसएसपी से įरपोटŊ की मांग की 
है। 
रा Ō̓ ीय मानवािधकार आयोग ने मुजɠरपुर के डीएम व एसएसपी से įरपोटŊ तलब की है। िजले के सकरा 
Ůखंड के रामपुर मनी गांव मŐ Šई भीषण अगलगी मŐ चार मासूम के िजंदा जलने के मामले मŐ पीिड़तो ंको 
िदए गए मुआवजा और सुिवधाओ ंको लेकर की गई कारŊवाई की įरपोटŊ चार सɑाह के अंदर देने को कहा 
गया है। 
इसी वषŊ 16 अŮैल की सुबह करीब नौ बजे आग लगने के कारण चार बǄे िजंदा जल गए थे। गांव मŐ कुल 
65 घर आग से जलकर राख हो गए थे। शॉटŊ सिकŊ ट के कारण िबजली पोल पर लगे डीपी बॉƛ से 
िनकली िचंगारी से बगल के घर मŐ आग लगी। इसके बाद आगपास के घरो ंमŐ फैलती चली गई। घर मŐ रखे 
गैस िसलŐडर के फटने से आग ने भयानक ŝप ले िलया था। 
जानकारी के मुतािबक घटना के िदन गांव के अिधकतर लोग गेšं कटाई के िलए गए थे। बǄो ंके माता 
िपता भी वही ंथे जलते घर मŐ चारो ंओर से िघर जाने के कारण चार मासूम िजंदा जल गए थे। इसमŐ डीएम 
के िनदőश पर मृत बǄो ंके पįरजनो ंको चार-चार लाख Ŝपये का चेक िदया गया था। वही,ं िजतने घर जले 
थे सभी को इंदरा आवास से बनवाने की घोषणा की गई थी। 
अगलगी के पीिड़तो ंकी ओर से अिधवƅा एसके झा ने रा Ō̓ ीय एवं राǛ मानवािधकार आयोग मŐ दो 
अलग-अलग यािचका दाİखल की थी। इसमŐ मांग की थी िक सभी पीिड़त पįरवारो ंको सरकारी मुआवजा 
और सहायता रािश पारदशŎ तरीके से िमले। तािक, पीिड़त पįरवार अपने जीवन ˑर को पुनः िवकिसत 
कर सके। साथ ही पीिड़त पįरवारो ंको सरकारी योजना के तहत आवास, भोजन, व˓ एवं उनके बǄो ंके 
उǐल भिवˈ के िलए उǄ िशƗा का लाभ भी सुलभ कराने की मांग की थी। 
अिधवƅा एसके झा ने बताया िक यािचका पर रा Ō̓ ीय मानवािधकार आयोग की पीठ सुनवाई कर रही है। 
पीठ ने मामले मŐ िजले के डीएम व एसएसपी से चार सɑाह मŐ įरपोटŊ मांगी है। 
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